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Orders of Tribunal 
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124.2-ic87. 

Heard counsel. 

Orders on the interim pra 

made by the apcljcant: 

Nhether the examinations h 

been properly held or not has nec 

sarilyto be examined and decided 

the final hearing of the case. 

before that, this Tribunal cannot 

stay the results of the examination 
already held. 	e, therefore, reject 
the interim prayer made by the 
cant. But we make it clear that the 

results will be subject to the final 
decj is jon of this Tribunal in this 
application. 

Shri i,. Vasudeva Rae, learned 

Addi. CGSC, apnearing for the respon 

dents, prays for six weeks time to 

file reply of the respondents. 

Time sought for is granted. 

Call on 6.4.1987 in cases not 

ready for hearing. 
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.L1JJcs .'s, 

idroji 7ao, 
ajor, Tlostal !ssistant, 

	

-had lost Office, Thii;ioc. 	 'pIicn. 
(y flri 	. 	:v•rncar, 	vocete) 

V. 

I. The irector oiiereI 
epartent of Thss, 
Cs,-. 	I-,,. 1p- nil.  

'IC 'oSt . St3i' CnrIl, 
ernata1:a ThrcIe, 

alorc-1. 	 .. (.S)Ofldeflts. 
''- - I I 	• 	•.,) 	- s :u, 	- 

This application en Pip up for Ie-nriip this 	uy, 	'ice- 
Thairnan uade tbe 10110 via:;: 

In 	this 	1p.iIout1O n: 	'ecti-:ri 	1" 	of 	tbe ' 	inistra- 

tive 	'ri'uals 'Ct1 Iflfl 	('tb : Ct') 	t1( 	applicait 	has sought 	for 

a 	direction 	to be 	respondents to 	hold 	re-axae1natIon of papers 

4 arid 5 for the post of I7-) and FS. 

. In an exa. motion of the grievance niacie by the applicant 

the respondents the:- selves have directed re-axeination of oapers 

4 and 5 on I--1277. Ki I VOW= Wo, learned A'iditional 

Central ?overnnent 'rtending Counsel, anpeariur; for the respon-

cleats has placed before us a copy of the order f:ia'e in that 

behalf. 	As tb-n very relic I sought by tha 1 - slicant has been 

ranted by t a eutberities, din a r1i :ion no longer survives 
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